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ITEM NO.29 COURT NO.1 SECTION IVA

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)...CC No(s).20892/2015

(Arising out of impugned final judgment and order dated 19/12/2014
in FA No. 592/2012 passed by the High Court of M.P. at Indore)

MADAN LAL Petitioner (s)
VERSUS

STATE OF M.P. AND ANR. Respondent (s)

(with appln. (s) for c/delay in filing SLP and office report)

WITH

S.L.P.(C)...CC No. 20896/2015

(With appln. (s) for c/delay in filing SLP and Office Report)
S.L.P.(C)...CC No. 20898/2015

(With appln. (s) for c/delay in filing SLP and Office Report)
S.L.P.(C)...CC No. 20905/2015

(With appln. (s) for c/delay in filing SLP and Office Report)
S.L.P.(C)...CC No. 20906/2015

(With appln. (s) for c/delay in filing SLP and Office Report)
S.L.P.(C)...CC No. 20907/2015

(With appln. (s) for c/delay in filing SLP and Office Report)
S.L.P.(C)...CC No. 20911/2015

(With appln. (s) for c/delay in filing SLP and Office Report)

S.L.P.(C)...CC No. 20913/2015

(With appln. (s) for c/delay in filing SLP and Office Report)

S.L.P.(C)...CC No. 20916/2015

(With appln. (s) for c/delay in filing SLP and Office Report)

S.L.P.(C)...CC No. 20917/2015

(With appln. (s) for c/delay in filing SLP and Office Report)

S.L.P.(C)...CC No. 20924/2015

(With appln. (s) for c/delay in filing SLP and Office Report)

S.L.P.(C)...CC No. 20927/2015

(With appln. (s) for c/delay in filing SLP and Office Report)

S.L.P.(C)...CC No. 20929/2015

(With appln. (s) for c/delay in filing SLP and Office Report)

S.L.P.(C)...CC No. 20931/2015

(With appln. (s) for c/delay in filing SLP and Office Report)
S.L.P.(C)...CC No.21000/2015
so(Wlithe appln. (s) for c/delay in filing SLP and Office Report)
oG FP . (C) ...CC No.21001/2015
i¢WSth appln.(s) for c/delay in filing SLP and Office Report)
S.L.P.(C)...CC No.21012/2015

(With appln. (s) for c/delay in filing SLP and Office Report)
S.L.P.(C)...CC No.21011/2015

(With appln. (s) for c/delay in filing SLP and Office Report)
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Date : 30/11/2015 These petitions were
called on for hearing today.

CORAM :
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE AMITAVA ROY

For Petitioner (s) Mr. Ardhendumauli Kumar Prasad,Adv.
Ms. Taruna A. Prasad, Adv.
Mr. Aviral shukla, Adv.
Mr. Panshul Chandra, Adv.

Mr. A.K. Chitale, Sr. Adv.

Mr. Niraj Sharma, Adv.

Mr. Sumit Kumar Sharma, Adv.
For Respondent (s) Mr. Tushar Mehta, ASG

Mr. C.D. Singh, Adv.

Ms. Sakshi Kakkar, Adv.

Mr. Sandeep Sharma, Adv.

UPON hearing the counsel the Court made the following
ORDER

Shri Tushar Mehta, learned Additional
Solicitor General, appears for Shri C.D.Singh,
learned counsel for the State of Madhya Pradesh,

at our request.
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Delay, if any, is condoned.

Delay, if any, in filing the application(s)
for substitution, if any, is/are condoned.

Application(s) for substitution, if any,
is/are allowed.

Application(s), if any, for impleadment
is/are rejected.

The issues raised in these petitions are
more or less identical with the issues raised and
considered Dby this Court in Civil Appeal
Nos.7261-7262 of 2015 and connected matters,

disposed of on 17.09.2015.

Following the observations made in the
aforesaid Civil Appeals, these petitions are also
disposed of 1in the same terms, observations,

conditions and directions.

All other pending application(s), if any,

is/are also disposed of.

(Neetu Khajuri a) (Vi nod Kul vi)
Sr.P. A Assi stant Regi strar
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